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CENTRAL ADMIIMISTRATIUE TRIBUNAL
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New Delhi this the 3rd day of November, 1995,

HON'BLE SHRI N, U, KRISHNAN, ACTING CHAIRmW
HON'BLE SMT. LAKSHPTI SUAMINATHAN, riEFBER (3)

1, Shri Uttam Singh S/O Kanuar Singh,
Khalasi, Base Kitchen,
Railway Station, Neu Delhi,

2. Shri Kanuar Singh,
Retired Peon,
106/11 Delhi Kishanganj,
^®lhi, ,,, Applicants

( By Shri B, S, rTainee, Advocate )

-Uersus-

1, Shri » K, Agarual,
General PTanager, '
Northern Railway,
Baroda House, Neu Delhi,

2. Shri Piyush Agarwal,
Divl, Suptd, Eigneer (Estate),
Northern Railway, DRM's Office,
New Delhi, ,,, Respondents

ORDER (ORAL)

Shri N, U, Krishnan

Ue have heard the learned counsel. Ha states

that the respondents have not passed any order regul

arising the quarter in favour of the applicant, Ue

do not find that there is any such direction,in the

judgment. Learned counsel states that the applicant

has received no reply. That cannot be sufficient to

initiate contempt proceedings. In the circumstances,

we do not find any merit in the petition. It is

accordingly dismissed,. Ue reserve liberty to the

applicant to seek such remedy as is available to him,

( Smt, Lakshmi Swaminathan ) (>N% V, Krishnan )
l%mber (3) Acting Chairnan


